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(vi) Need for Rapid ladustrial Develop-
ment of Aonla parliamentary Con-
stitaency of U.P,
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(vii) Demand for Constituting on All-
India Technical Service on the
lines of the I.A.S.
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(viii) Need fo set up the prolw“‘dt
Precdger Repairing Complex 2
Haldia.

SHRI SATYAGOPAL MISRA
(Tamluck) : Recently the Government



